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IN THE.CENTRAL ADMINISTRAT IVE TRIBUNAL, JATPUR BENCH, JAIPUR .

. * R XK ’

Date of Decision: 8.8 .ZOOO

o 512 /99 |
Gopi Chand, Jre.Shop Supdt. 0/0 qhief ‘Wworks Manager, Loco’
Workshop, W/Rly, g8 Ajmer. , - '

L : BERE 'Appulicantv _

N V/5 . v - o N
1. Union of -India throuk_xh General Manager, W/Rly,
whra Churchgate, 'Mumbai .

2. Chief Wworks Manager, LocoO Workshop, W/Rly, Ajmer.

- o 3. Dvl.personnel Officer, W/Rly, Ajmer Dn.,Ajmer. B
&‘-57' ' ‘ , ' ‘ . +++ Respondents
CORAM: Co ' ‘

'HON'BLE MR .5 .K.AGARWAL, MEMBER (J)

HON 'BLE MR NP .NAWANI, MEMBER (A)

) \

For the applicant _ ees MroJ.KeKaush ik
For the Respondents - «oe Mr.R.G Gupta
, ' ORDER '

PER HON 'BLE MR .S .K.AGARWAL, JUDL .MEMBER

In this 0Aa, «relief sought by the applicant is to

-~ quash the :i.méugned charge-sheets, at Annexures A/l & A/2,
and order dated 31.7.99, at Annexufe A/3, rejecting the

" claim of xhex leave encashmeﬁt and to direct the respondents
to release all tﬁe retiral benefits .i.,e. pension, DCRG,
,leax‘re encashment, c-omr{tuta;tion of pensiin etc.‘~ Alternat ive
bprayer has a‘lsAo’been sought to direc;t the respondents to
finalisé the disciplinary proc.e‘edings Inst ituted aga inst the
applicint within two months and toﬁ‘allow 511 consequential

benefits.,

2. Re?ly was filed. 1In the reply it is admitted by the

. J .
respondent s that charge-sheets are given to the applicant
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"which are pending in inquiry.

N

3 Learned counsel for the applicant submits that agains£

‘the charge-sheets, at Annexures A/l and A/2, inquiry has not

been completéd since 1995 . He submité that necessary direct ion
mey be given to the respcmdénts to complete the disciplinary
inqui.ry acjainst the\appllicant W ithif; a specified period. The
learned counsel for.tt:me app.licant does not press the pra}ye'r

of leave ‘encashment and other, retiral benefits at this stage .

4. Heard the learned counsel for the part ies .
/ -

5. - In'view of the averments made in the CA and reply
filed by the respondents, it 1s Just and proper to direct the

respondents to complete the disciplinary proceedings pending

" against the applicant as expeditiously as possible.

[y

6. We, theréfore, diSposle of this A with a directien
to the r'espor'{dents, to complete the inguiry pending against
the applicant in purslqalnce- of the charge~sheets at Annexures
A/l and A/2, xiki within six months fr_om the date of pass inér
of this order. The apbliant is also\directed to cooperate
in the inqiliry proceed ings sb thet inguiry may be cqmpleted

. - , .
within the period so fixed. No order as to costs.

ks

/
(M .P NAWANI) ~ : (S »K.AGARWAL)
MEMBER (&) o - MEMBER (J) .




